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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 5902/2021 & CM APPL. 18598/2021 

 SAVITA       .....Petitioner 

    Through: Ms. Saahila Lamba, Adv.  

    versus 

 UNION OF INDIA & ORS.                 .....Respondents 

Through: Mr. Hemant Kumar Yadav, 

SPC 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    O R D E R (ORAL) 

%           22.07.2025  
 

1. Learned Counsel for the respondents submits that during the 

pendency of these proceedings and in terms of the liberty granted by 

this court on 11 June 2021, an order of dismissal has been passed 

against the petitioner.  

 

2. Ms. Lamba seeks leave to withdraw this petition with liberty to 

file a fresh petition challenging the said order and retaining the right to 

raise the grounds raised in the writ petition. 

 

3. The writ petition is disposed of as aforesaid with liberty as 

sought.  

 

4. Copy of the dismissal order has been handed over to Ms. Lamba 

in the court.  

 
 

C. HARI SHANKAR, J. 

 

OM PRAKASH SHUKLA, J. 

 JULY 22, 2025/AT 
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